FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/s. SAINSONS PULP

AND PAPERS LIMITED
SI. No. | PARTICULARS DETAILS
1. |[Name of corporate debtor M/s. Sainsons Pulp and Paper Limited
2. [Date of incorporation of corporate debtor 19.12.2005
3. |Authority under which corporate debtor ishOC-Delhi
incorporated /registered g::;o;idgyg)t to be transferred to ROC
4. |Corporate Identity No. / Limited Liability [U21011HR2005PLC035965
Identification No.of corporate debtor
5. |Address of the registered office and gegiifr]ednﬁig;e;{]{l 132, Sector-10,
incipal office (if f te debt i -
ORI S I Sl nRoipoi Aol Factory Premise: VPO Tahliwal,
Nichla, Tehsil Haroli, District Una, HP.
6. [Date of closure of Insolvency Resolution20-12-2021
Process
7. |Liquidation commencement date of corporate21-12-2021
debtor
8. |Name and registration number of the anjul Mittal
insolvency professionalacting as liquidator egistration no: IBBI/IPA-001/1P-
00061/2017-2018/10139.
9. |Address and e-mail of the liquidator, as 'i/laﬂJul Sl At
. . ccountants, anju wan, B-
IS ESIEEOR Wi e Hom [/596, Panchayati Mandir Street,
Barnala, Punjab-148101.
Email: manjul_mittal@rediffmail.com
10. |Address and e-mail to be used for P Floor, Manmohan House, 2581/3B/1,
; . auis Near Zoom Building, Industrial Area-A
1 L] 9
correspondence with theliquidator rieunpoet Nogas. Ladiinns 141003,
Email: lig.sainsonspulp@gmail.com
11. [Last date for submission of claims 20-01-2022

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has
ordered the commencement of liquidation of the M/s. Sainsons Pulp and Papers Limited on
21.12.2021.

The stakeholders of M/s. Sainsons Pulp and Papers Limited are hereby called upon to submit
their claims with proof on or before 20-01-2022 to the liquidator at the address mentioned
against item No.10.
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The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submiss'ilplslbgt‘;galse or misleading proof of claims shall attract penalties.
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For SainﬁS'-Pﬁiii ‘and Paper Limited
IBBI/IPA-001/IP-P00167/2017-2018/10139

Date: 22-12-2021
Place: Panchkula



THURSDAY, DECEMBER 23, 2021

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

MAWANA SUGARS LIMITED

CIM: LT4100DL1961PLCID3413
Floar, Kirti Mahal, 19, Rajendra Place, New Delhi - 110125
911125739103, Fax: 51-11-257 43655
E-mail: corporatei@mawanasiugars.com, Websie: waw.mawanasugars.com

NOTICE
The Toliwing share cartdicalers of the Company s reportad 10 have been [ost. The duplicale
share carificale!s wil ba issued in lisu lhereol inless valid objactnns, if any, ana recaived from the
persons claiming tite to the aforessid shares within 15 days of the date of pubication of this
nofice, ai the Registerad Office of {he company,

Regd. Office - §°

DCM SHRIRAM LTD.
Regsternd Ctice: 2nd Floor (West Wing ) Wodd Mark 1, Seradty, Mew Delhi 190037
WOTICE is hereby given thad $he cerlificatels] for the undermentoned securities of the Company fesihave been
krabimtaid and thie holdiers] of the ssid securiies | appicant(s] hesinewe appiad o the Campary fo istue dugiicale
cartificalals]. Amy parson who has 8 claim in mspecl of the said securifes should kodge such claim with the
Company al &5 Registered Ofics within 15 days lrom this date, eise the Company will protesd b issue duplicats

S.Ma. | Sharshalders' Mame Falia. 0ld Distinctive Nos. Mo, of
1 MNaois | Cert No | _shares
1. | Mahesh Anopchand Sheth "BTRTZ | 26B50 | G30775-A306B4 10
Daksha M Sheth
For Mawana Sugars Limish;fl
Date : 22.12.2021 = it e
Place : New Delhi ACE-F6T]

@ AMANDEEP COLLEGE OF NURSING
An Affiliate of Amandeep Healthcare Pvt. Lid.
DIRECT ADMISSIONS

B.Sc. (N) & Post Basic B.Sc. (N)
session 2021-2022

COUNSELLING IS ON 26th DECEMBER, 2021
AT 11 AM IN COLLEGE CAMPUS

M: 81960-96999, 75270-70101

LAST DATE FOR APPLICATION 25TH DECEMBER, 2021 UPTO 5 PM

Vill Jethuwal, Batala/Pathankot Road, Amritsar.
Eligibibity Far All Courses :

- & jper Punjab Gent, Nadification & Its Amendmen|s
Admizaion lor Lettover seats Under Govt. (Managamenl Qeatas of Pungab & Other States A Citegories

DEMAND NOTICE

Under Sechion 13(2) of the Securitisation And Reconstruction of Financial Assals And Enforcement of
Secunly Inlerest Acl, 2002 (the said Ack | read wilh Ruba 3 (1) of the Secunly Inberest (Enfoncement) Rulas,
SO0 e said Bubes], |mexercise of powers corlermad under Secton 130121al thé sand &1 resd wilh ke
3 of the said Rules, the Authansed Officer of IFL Home Finance Lid.(IFL HFL) | Foemedy known 25 India
Infaline Housing Finenca Lid.) has issued Demand Mofces undar saction 1342] of the said Act. caling
upon the  Borowaer(s), le repay the amaund mentioned in the respective Demand Nolices) issued i
theem In eompectian with above, natice |5 by guen, once aqain, 1o e Bomowens) i pay wihin 6
daiys from he publication of this notice, he amounts indicated herein balmw, toqether with fusthar inbanas)
fram the daleds)of Demand Modics till the dale af paymant. The detail of theSamowess), amaunl due as on
dabeal Demand Nolice and securily c8enad kwards rapaymenl of kean asncunlana as under -

Mame of the Borrower(s), Demand Natice Description of sacured
iGuaranior |5} Date & Amount agset (immovahle property]

cetiteatefs] without further intimation

Mame of Share Holders  Folio Mo, | Securities
1. Ell"‘lla Dl ﬁ.garnal _I-_l;l'_'l-1-"|Ei a0

)

Date - 22 123031 Place : Bangalare

Mo, Of  Hind otsecuritles | Corificato

& Faca Valus Ma. Disfinchroe Mas, \ l i
Equity Shanea 1680 FRATT 121470 L
Ris 2-lace value _—
Equity Shares BTOREIf-ET0ER450 E}
fin 2-ace vake s/

MNam: of Applicant, Sushil Kumar

FORM MO, NC- 26
[Puesuard by Fude 30 of Companies | incorporabion) Rulss, 2014)
Bafore the Central Gawermmernt
Regional Director, Northern Region
B-2 wireg, 2nd Floar, Paryavaran Bhawan, G0
Complex. New Dedhi-190003
In tha malter of sub-secion (4) of Saction 13 of e
Ciompanies Aot 2013 and clause (a) of sub rule (5) of
Fule 30 of fhe Comparies [ncorporation)) Rules, 2014
ARD
n tha matiar of Manttra Sourcing Services
Private Limited naving its registered office at
A 387, Abhipra Complex, Dilkugh Indusirial
Arga G. T. Karnal Road, Azadpur Delhi- 1710001
BT
Malica i5 banaby gren o ke Genaral Public Shat
tha Company praposes o make application ba fhe
Cantral  Gowesnmend under Seclion 13 of the
Companies Act 2073 saeking confirmation of
alterafion of the Memcrandum of Association of the
Company in lerms of tha Spacial Resokilion
passad al the Exira-ordinary Ganeral Mesling held
on Tuesday, the 30" day of Mavamber. 2021 1o
enable the Compeany to changa its registered office
fram "MCT of Dalki™ ta tha “Stats of Hanana,”
Ay parsan whase inberesd i lkaly o be afledted
by T propesed charge of 1he regstenad afice of
the Company may deliver eliber on the MCA - 21
portal [www.mca.govin) by filing inwvestor
complaint form or cauze ba be dalvered ar send
by ragistered pasl of his! har objechons suppariad
bt @ allidaval sfaling e nadure of hisl b mierest
and grounds of ocppositicn fo the Regional
Direciar, Morthem Region, at 8-2 Wing, 3™ Floar,
Ft. Deendayal Antyadays Bhawan, CGC
Complax, New Dalhi -110003 within faurtean days
from e date ol pubdication al tis malice wilk 2
R EAL of e applican compay al ks redstenaed
offica at fhe address mentionad balow:
Ragd. Office; A- 4T, Abhipra Complax, Dilkuesh
Apea (3. T Kemnal Road, Azsd Por Delhi- 110301
For and an bahall of the Aoplicand
MANTTRA SOURCING SERVICES PRIVATE LIMITED

Date 22122021 ANURAG MALHOTRA (Direcior

Place: tiesw Dakhi Db 0151 B0

Mr. Vipin Shanker, hr. | 20-Dec-2021 Rs. 22,34 5200 | Al that piece and parce af te property biing
Ashok Bhankar, Mrs. | (Rupzes Twenty Twa Lakh | - Proparty Baaring Unil Noo5, Admeasuring
Binas, Chick-Po=Chicken | Tharty Four Thousand Kine | 758 Sq. Mirs, ie., B1 Sq Ft, Csw Ews
{Prospect No. 950143} | Hundred Twenty Nine Only) | Situated In Lade Saral, Delhi, 110030, India

If e sand Bormowars fail o make paymant & IFL HFL as aforasaid, IFL HFL may procaed against tha
Al secingd 2s5e8s uncer Seclion 104) of the said Acl and fe applcable Bulkes, enlindy al he rsks,
pasis and consequendes of the Borowers For, further detalls pleass contact to Authortsed Officer at Branch
Cifficez ; [IFL HFL Plot Mo, 30R0E, Upper Ground Flooe, Main Shivaji Marg, Majefgarh Road, Beside Jaguar
Showroom Mot Magar, Maw Dalhifor Coporate Offica : IIFL Tower, Piod Mo, 58, Udyog Vihar, Ph-IY
Gurgaon, Hanara

Place: Delhi Date: 23.12.20201 adi- Autharised Officer, For IFL Hame Finance Lid

FORM B

PUBLIC ANNOUNCEMENT
[Regulation 12 of the Insohvency and Bankruptey Board of India

(Liquidation Pracass] Regudations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/s. SAINSONS PULP AND PAPERS LIMITED

‘5L No| PARTICULARS (DETAILS '
e | Kame of corparate debloe (M5, Sainsons Pulp and Paper Limited
2. | Dale of incorporation of corporate deblor | 15,12 205

|3, | Autharily under which corparate dablor is
| | incorporated / registered
4. | Garparabe Idankity No. [ Limitad Lizhilily
| | Idantification Mo, of corporate dabior
5. | Address of tha registered affice and
peincipal office (7 any) of corpoeate

{ROC-Delhi (Records yet to be transterred to
|ROC Chandigarh)
{21011 HAR2005PLE035965

| Reqistered office: 1132, Sector-10, Panchkuk- |
134108 HA.

tiabtor Factoey Promese: VPO Tahliwal, Nichla,
| | | Tizhesil Haroli, District Lna, HE
6 | Date of closure of Insolvency Resolifion |20-12-2021
| Procass |
7. | Liquidation commencement date of 21-12-2021
| corparate debior

Blanjul bttt

Registration no;

[IBBLIFA-001 1P-POODG 1301 7-2018/10138.
Manjul Wit & Associatas, Chartered

| Aicoourtants, G0 Manjul Bhawan, B-LS96,
{ Fanchayati Mandir Siraet, Barnafa,

{ Penjab- 148101,

:FI'I'I.'-|I| manjul_mittalEredifimail cem

{3rd Floor, Manmahan House, 2581/38/1,

{ Mear Zoom Building. Industrial Area-b,

| Transport Magar, Ludhiana-141003
|Email; Iy, sainsonspalpEgmail com

| Cast daie Tor submission of claims | 20-01-2082

Nn'lr:n} is herety n.:||l-'en1hat'ne National El:lrnpam,.' Law Tribunal, Chancigarh Bench has erdered the
commencement of liquidation of the M's. Sainsong Pulp and Papers Limited on 2112 3021,

The stakebalders of Mz, Sansons Pulp and Papers Limited are heraby cafed upan to subms their
claims with procd on or before 20-01-2022 to the Bquidatar at the address mentianed agalnst ibem
Mo il

Tha fmancial credilors shall submit their claims with proal by eectronic means anly, All ather
craditars may subhmit the claims with the proodin persan, by post or by electronic means

Submission of false or misleading proaf of claims shall atiract panatties

ffanjul Mittal

Liguidator

For sansons Pu and Paper Limibed

IBBLIPA-001AP-POOTET 201 7-201 810139

8. | Name and registration nurmber of the
insalvency professiona acting as
| | lquidator
9. | Address and e-rmail of the liguidatorn, as
registered with the Baard

[ 10. | Address and e-mall to De used for
correspondence with the liguldator

— fFormm No. INC=26————
{Pursuantto Rule 30 of the Companies
(Incorporation) Rules, 2014}
Advertisement to be published in the newspaper
for change of registered office of the company
from one state to another
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of!
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of
SURFBOATS SOLUTIONS
PRIVATE LIMITED
(CIN: U74999HR2015PTC056308)
having its Registered Office at
ANM-39F, Akashneem Marg, DLF Phase-ll
Gurgaon, HARYANA-122002
......... Applicant Company / Petitioner|
NOTICE is hereby given to the General Public
that the company proposes to make
application to the Central Government under;
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
Friday, 12th November, 2021 to enable the
company to change its Registered Office from
"State of Haryana" to the “State off
Gujarat”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan,
CGO Complex, New Delhi-110003 within
fourteen days (14) from the date of publication
of this notice with a copy to the applicant|
Company at its Registered Office at the

address mentioned below:-
ANM-39F, Akashneem Marg, DLF Phase-ll
Gurgaon, HARYANA-122002

For & on behalf of|

SURFBOATS SOLUTIONS PRIVATE LIMITED
Sd/-

SIDDHARTHA VINAY NANGIA

(Director
Date : 23.12.2021 DIN : 07257225

“Physical Holding |

Y For All Advertisement Booking
Call : 0120-6651214

HG INDUSTRIES LIMITED

(Formerly Himalaya Granites Limited)
Regd.Office : Fanchalam Village, Melpetta Post,

Tindivanam, Tamil Nadu - 604 307
CIM: L20100TNA1S8TPLCO1S161, Telephone: #91 4147- 200021,
Website: www.hgl.co.in , Email: investersiihgl.co.in

Motice of Postal Ballot and e-voting information to the Membaers
Modice is hereby given that the Company is seeking approval of the members by way of
special resolubon through Postal Ballot for shifting its registered office from the State of
Tamilnadu 1o the National Capital Territary of Delhi. In terms of Section 108, 110 and other
applicable provisions, if any, of the Companies Act, 2013 (*Act, 20137) read with the rules
framed thereunder (*Rules’), the Securities and Exchange Board of India (Listing and
Dbligations and Disclosuse Requirements) Regulations, 2015 ("Listing Regulations”)
and the Secretarial Standards on General Meeting issued by the Institvle of Company
Secretaries of India read with the General Circular Mo, 1472020 dated April 8, 2020,
General Circular No. 1712020 dated Apnl 13, 2020, General Circular No. J2020 dated
Decarnber 31, 2020, Genaral Circular Mo, 1002021 dated June 23, 2021 and Ganaral
Circular Mo. 2002021 dated December 08, 2021 and other applicable Circulars issued by
Minéstry of Corporate Affairs ("MCA”} and Securities and Exchange Board of India ["SEBI)
[hereinafter collectively referred fo as "Circulars”] and other applicable laws and
regulations, if any (including any statutory modification or re-enactment thereof for the
lime: being in force), the Company has completed the dispatch of the Postal Ballot Notice
along with explanatory staterent pursuant o Section 102 of the Act, 2013 on December
22, 2021, by e-mail to those Members whose e-mail addresses are regisierad with the
Company/Depositories, In terms of the said Ciculars, the reguirement of sending the
physical Molice of Postal Ballot along with the Postal Ballot Form has been despensed with
lill Jur 30, 2022
The communication of the assent or dissent of the Members on the resolution would take
place through the Remote e-voling system only. In this regard, the Company has engaged
the services of Link Intime (India) Private Limited ('LIPLY} providing the Remale e-voling
facility o the shareholders
The Members may note that this Postal Ballot Nolfice will also be available on the
Company's website, at www.hgl.co.in and websites of BSE Limited where the equity
shares of the Company are listed, 31 waww bs2india,com and on the website of LIPL, at
hittps:dinstavote Snkintime.co.in,
The voling rights of the Members shall be in proportion fo the shares held by them in the
paid-up equity share capitad of the Company as on Friday, December 17, 2021 ("Cut-off
date”). Only those Members whose names are recarded in the Register of Members of the
Company orin the Register of Beneficial Owners maintained by the Depositories as onthe
Cut-off date will be entitled 10 cast their voles by Remate e-vating. A person who is nof a
Member 23 on the Cut-off date should treat this Notice for information purposes only. The
Remote e-vwoding pericd will commence from 10,00 a.m. {IST) on Thursday, December 23,
2021 and will end at 5.00 p.m. {IST) on Friday, Janeary 21, 2022 [Voting Period”). After
the Yobing Peniod, the Remate e-voling module shall be disabled by LIPL and accordingly,
the vating shall not be allowed. Once the vole on the resolution i5 cast by the Member,
heisha shall not be allowed to changa it subsaquently.
Those members whose e-mail address is not regisiered with the Companmy! Deposiiones,
may register the same by completing the process for registration of the same as under:

For the Shareholders holding shares in physical mode, who have not
registerediupdated fheir email addresses and mobile numbers with
the Company are requested to fumish ther emad addresses and
mobile numbers to the Company's Reqistrars and Share Transfer
Agent, 5. K. Infosclulions Private Limited, Cvd2Z, Katju Nagar Colomy,
Ground Floor, Near South City Mall, PO & PS- Jadavpur, Kolkata-
TOOO3Z: Telephone: +91 33-24120020: Fax: +91 33-24120027:
Email; skedilip@gmail .com; Website: www. skeinfio.com

Demat Holding By contacting Depository Participant [*DF°) and registering e-mail

address and mobile number in demal account, as per the process
advizad by the DP.

For datailed instructions partaining to a-voting, members may pleasa refer to the section
‘Motes” imthe Posial Ballot Mobce. For any query connecied with the Resolution proposed
to be passed by means of Postal Ballot through Remote e-voting, the members may
contact Mr. Rajiv Ranjan, Assistant Vice President (E-voling), Link Intime Indss Privale
Limited (LIFL) Noble Heighis, 1st Floor, Plot NH 2 C-1 Biock LSC. Mear Sawitri Market,
Janakpuri, Mew Defhi-110058 (Phome No.o +91-11-414105952; Fax No. +31-11-
41410541; Email: enotices@finkintime.co.m or def@linkintime co.n) or Mr. Hariom
Panday, Company Secretary of the Company by sending email af investors@hgl.coin or
call at +81 4147-200021, Address: Panchalam Village, Melpettal Post, Vilupuram Dist.,
Tindsvanam, Tamil Madu-604307.

The Board of Direclors of the Company has appointed Mr Dilip Kumar Sarawagi
(Membership Mo, A13020 and C.P Mo, 3090}, Practicing Company Secrefary, as the
acrutinizer to conduct the Postal Baliot through Remote e-voling process in a fair and
lransparent manner,

The results of the Postal Ballotwill be announced on or befors Manday, January 24, 2082,
The said results along with the Scrtinizer's Report would be intimaied to BSE Limited.
Additionally, the results will also be uploaded on the Company's website www.hgl.co.in
and on the website of LIPL at htips:instavote.linkintime.co.ind, Further, the results shall
be dizplaved on the Motice Board of the Company at its Registered Office for at least 3
days from the date of declaration of vating results

HEAVY ENGINEERING CORPORATION LIMITED

(A Government of India Enterprises)
LM Plant Plaza Road, Dhurwa, Ranchi-834 004 (Jharkhand)

Hecruitimen
. vVited 10 c
Contract Basis)
ViO \/
Consolidated
Remuneration

Notice

OIOWITY FO

Advt. No

No. of Post

Post

Rs. 60,000/-

ote:
extension, please visit our website : http://www.hecltd.com

di A\ Canara Bank

Dkhla Industrial Estate, New Delhi
Telaphone - 011 26842309, 98186 20345

POSSESSION NOTICE [SECTION 13(4)] (For immavable property)
Whereas, the undersigned being the Authorzed Officer of the Canara Bank under
securtisation and Reconsiruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (Act 54 of 2002) (hereinafier refermed to as “the Act”) and in exercise of
powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcamant) Rules 2002, isswed a Damand Wofice dated 06th October 2021 calling
upon the bormewer Mis GSS Exports (Ms. Ruchika Sood, prop.) 1o repay the amount
mentionad in the notice, being Rs. 2,20,23,172.00 (Rupees Two crores twenty lacs
twenty three thousand one hundred seventy two only) within 60 days from the date of
recaiptof the said nofice.

The borrower having failed to repay the amount, nofice is hereby given fo the bomower and
the public i general that the undersigned has taken possession of the property described
herain below in axercse of powers confersed on him [ her under section 13 (4) of the said
Acd, read with Rule 8 & 9 of the said Rule on this 22nd day of December of the year 2021.
The borrower's attention is invited to the provisions of Section 13 (8) of the Act. in respect of
lirme available, 1o redeem the secured assals,

The bormower in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the properdy and any dealings with the property will be
subject 1o the charge of the Canara Bank for an amount of Rs. 2,20,23,172.00 (Rupees
Two crores twenty lacs twenty three thousand one hundred seventy two only) as on
dt 06-10-2021 and interest thereon.

DESCRIPTION OF THE PROPERTY

All that part and parcel of the property consisting of Flat Mo. 1007, 10th Floor,
Woodbury Tower at Charmawood Village Complex, Village Lakkarpur, Faridabad,
Haryana 121009 admeasuring 1620.00 sq. ft. standing in the name of Ms Ruchika
Sood, Bounded as ; Marth - Open, South - Flat No. 1002, East - Flat Mo, 1006, West - Flat
Mo, 1008

Date : 22-12-2021, Place : New Delhi Authorised Officer, Canara Bank

MALVIYA NAGAR BRANCH,
Hl'“'!-l' HEW DELHI- 110017 PH- 011-26682374,
e Email: ch1387@canarabank.com

dd A\ Canara Bank

ANNEXURE - 10 POSSESSION NOTICE [SECTION 13(4)] (For movable property)
Whereas, the undersigned beng the Authorised Officer of the Canara Bank under
Securitisation and Reconstruction of Financial Assels and Enforcemeant of Secusly
Interest Act, 2002 (Act 54 of 2002) (hereinafter referred io as “the Act”) and in exercise of
powers conferred under Section 13 (12) read with Rule 3 of the Security Intensst
(Enforcement) Rules 2002, issued a Demand Notice dated 2000802021 calling upon the
borrowar Mrs. Rashmi Sachdeva and Guarantor Mr. Jatish Mongia 10 repay the
amount mentioned in the notice, being Rs. 21,11,846.14 (Rs Twenty One Lakh Eleven
Thousand Eight Hundred Forty Six and Fourteen Only) with interest thereon within
G0 days from the date of receipt of the said notice,

The barrower having failed 1o repay the amount, notice is heraby given o the borrower and
the publicin ganeral that the undersigned has faken possession of the property described
herein below in exercise of powers conferred on hém | her under section 13 (4) of the said
Act, read with Rule & & 8 of the sad Rule on this 22nd day of December of the year 2021.
The borrower in particular and the public in general are heraby cautioned nat to deal with
the property and any dealings with the property will be subject to the charge of Canara
Bank for an amount of R, 21,11,846.14 [Rupees Twenty One Lakh Eleven Thousand
Eight Hundred Forty Six and Fourteen Only) interest thereon.,

The borrower's attention is inviled to the provisions of Section 13 (8) of the Act, inrespect of
time available, bo redesm the secured assels.

DESCRIPTION OF THE MOVABLE PROPERTY

Mercedes Benz GLAZ00, Petrol, Calcite White, Regn. No. DLBCARS124 Dtd
13/09/2017, Make: 09/2016, Chassis No - WDC1569456L004092, Engine No -
2T092030986403, in the name of Mrs. Rashmi Sachdeva

Date : 22-12-2021, Place : New Dalhi Authorised Officer, Canara Bank

C>Ia55|fi ads

— PERSONAC

I,Shashi Kala W/o0 Chander
Bhan Wadhwa,R/0-B-3, Block-
B,South Anarkali,Delhi-
110051,have changed my
name to Shashi Kala
Wadhwa, permanently.

0040596702-6

“I,Paramasivam
Muthusamy,s/o
Muthusamy,R/0 New.N0.1/85,
Main Road, Virugavur,
Kallakurichi, Villupuram-
606203,Tamil Nadu,have
changed my name to
Paramasivam, permanently.

0040596702-5

, wal,w, .sur r
singh,R/0-
House.no.5804/A/7,New chan-
drawal-jawahar nagar,delhi-
110007,have change my
name,from asha jaggi to asha
poswal,after-marriage,for
all,future purposes.

0040596695-11

T,Amit Kumar Jain,S/0 Vijay
kumar Jain,R/0-F-70,F-
Block,Preet-Vihar,Near-
mahaveer-swami-Park,Delhi-
110092,Have changed the
name of my minor son
Aradhya Jain aged-about-14-
years and He shall hereafter
be known as Aryeman Amit
Jain,for all,future purposes,in
all records. 0040596702-4

PUBLIC NOTICE
Be il krvarwm el that my chiant Mr. Ramesh
Chandra Bhama 3o 3k C. B, Shama
Fila G-5 Hauz Khas, Kew Delhi -11001E,
Miob Wo- SE10053434, wants [ declan
that the ocriginal Sale Deed Dated
DN 355 regarding the propesty bearing
Mo, B3 Hauz Khas, New Deli- 110016, s
rriszing. That & any person Fas any clam,
right, fitke or interest or have amy bind of
chiection in e said prapery can cortac
me o my chient within 10 days fom the
st of the publicafien of fhe said noficain
the newspaper

SANDEEP TOKAS [(Advocate)
Ch, No,B05, Saket Courts, Mew Daelhi-17

PUBLIC NOTICE

Ba it Engwn fo Gemerad Public that
my Cients Sh. Ramesh Kumar 570
Meghraj & hic Wife Smt, Sushma
Bhardwal Wio Sk, Ramesh Eumas
both Rjo C-42, Mehru Soad, Adarsh
Magar Dedhi-[10033, hawe Disowned |
Debarred tssie Son Luv Bhardwaj &
their Diaughfer-in-Leaw Princy Bhardws]
from al moseablel immoveble properties
E savermd all relabions dus to Dhes
misbehesior, out of conbrol nature &
hostile aitbade. W awbody dealing with
2 0 ahy ®anner, hllal_‘i.-'j'.lE'_ i}
ch=nts =hall not be responsible for
thedr actss’ desds i futym,

Ashish Goal {Advocate)
Ch. Mo, D=410, Lawyers Chamber

Bk, Karkardoama Courts, Dahi

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

Data: 22-12-2021 Place : Gurgaon

PFlace: Panchéoula

FOR HG INDUSTRIES LIMITED

[(Formery Himalaya Granifes Limited)

Sdu'-

Dated ; December 22, 2021 Hariom Pandey
Place : New Delhi Company Secretary

Clere

q pun}qb national bank Circle Office : Ramganga Vihar, Near Sales Tax Office,

. —O .the name you can BANK wpon | Kanth Road, Moradabad- 244001

POSSESSION NOTICE

[Under Rulbe Bl1] of Security Interast (Enforcemant) Rules, 2002)

PUMNJAE NATIONAL BAKE, for the amaounts and interast tharean.

possession had be takenis as follows:

Whereas, The undersigned being the Authorized officer of the PLUNJAB NATIOMAL BANK, under Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interast Act, 2002 (Act No. 54 10 2002) and in exercise of powers conferred under section 13(12) read with Rule-3 of the Security Interest (Enforcement] Rules, 2002 issued demand notice
on the date mentioned against account and stated herein calling upon them to repay the amount within 60 days from the date of receipt of said natice.

The borrower having failed to repay the amount, notice is hereby given to the borrower/guarantor and the public in general that the undersigned has taken possession fo the
property describe herein blow in exercise of powers conferred on him/her under section 13(4) of the said Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002, The
borrower/guarantor in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of the

The borrowers attentions in invited to provisions of sub-section (B) of section 13 of the act, in respect of time available to redeem to secured asset, Details of properties where

Suman W/o Sh. Dinesh Singh Raghav (Co-
Borrower) & S5Sh. Vinod Kumar Sfo Sh.
Mahendra Singh Raghav (Guarantor).
Branch ; Station Road, Maradabad(UP)

Dated : 22.12.2021

Sh. Mahendra Singh Raghav), Registered in Bahi No.1, Zild No, 4004, Page No, 167-
182, Sarial Mo, 11079 on dated 28.10. 2002 at SRO-II, Moradabad (UP). Bounded as :
Morth : Rasta 8 FeetWide, South : Argji Seller, East: Plot of Mahesh Chandra Mourya,
On the West by : Plot of Ravi Shankar Sharma,

Place : Moradabad

14 Mame of the Borrower/ 3 : i Outstanding Date of Demand Motice
Mo, Guarantor/Mortgagor & Branch Name Description of the Movable/Immovable Properties Amount u/s 13(2) Date of Possession
1. |Sh. Dinesh Singh Raghav Sfo Sh. Mahendra | Property Situated at Bhadora Dropdi, Ratan School Wali Gali, Near Mandir, | Rs. 5,54,496.00/- 22.09.20:21
Singh Raghav (Borrower & Mortgagor) & Smt. | Moradabad, (UP), Area 91.00 Sq. Mtrs. {In the name of Sh. Dinesh Singh Raghav S/o + Int. & 17.12.2021

other charges
as on 22,08 2021

Authorized Officer, Punjab National Bank

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India

(Insclvency Resolution Process for Corporate Persons) Regulations, 2016 Ph. No. 01862-272081-95. Email Id

FOR THE ATTENTION OF THE CREDITORS OF

SANSKRITI GOLDEN OAK REAL ESTATE PRIVATE LIMITED

4 | Corparate Idenlity No. | Liméad Lisbility | UTD100CH2012PTCO33637 dle
Kentification Mo, of Corporase Debior @ DOITon
Bgdress of he regislered office and | House Mo 638, Sector 11-8,

el
Srd e p

[+

raspect of Comarate Debbar
Estimated dale of closure of insaheancy

T
=

19.06.2022 Ties Beireakin

(suaran

red under section 13 (2 and 13(12) read ¥
1) Rules, 2002 issuad demand notice to barrawear on the date meantiaonad

ywhereas, the undersigned being the Authonz
- RELEVANT FA'RII:UMRS . — Sacurmsation and q-hur struction of Financial Azssats and Enforcement
. |Name of Corporate Debtor  Sanskriti Golden Oak Real Estate Private Limited 54 of 2002) and in exarcise of powers confar
2. | Diate of incorporation of Corporate Detloe | 15-03-2012 ecurity Interest (Enforcement) |
3. | Authardy urder which Corporate Debie | Registrar of Companies-Chandigarh i '.",_ s i s R eyl A =
is incomorated | regisisred "q_r.; _.d;id: _rl:.lr u-:_,- :Ltl-;:f '_-;rhim-,_'-rm:;:: :r.;_, tha amount mentioned N the

er(zuarantor having faded to repay the amount, notice is hereby given to the borrower
ubiic in general that the undersigned has taken Symbolic Possession of the propertylies

of the security Interest (Enforcement) Rules, 2002 on the date mentioned

prircipal ofce (if any) of Carporaba Dabiar] Chandigarh — 160011 descnibed herein below in exercise of powers conferred on him
E. | Insailvency commencement dabe in 21.12.2021 of Act read with Rule 8 & 8

tor in particular and the public in gene

¢ SBI STATE BANK OF INDIA

BRANCH OFFICE : RACPC, 1ST FLOOR, JAT COLLEGE ROAD, HISAR-125001,
. rasecc.hisar@sbi.co.in

[Rule 8- (1)] POSSESSION NOTICE (For immovable property/ies)

red Officer of the State Bank of India, under the

of Securnty Interest Act, 2002
sith Hule 3 of the

demand notice within 60

her under sub-section (4) of section 13

eral is hereby cautioned not to deal with

r M c Registered Office : IFCI Tower, 61 Nehru Place h|
Haw Delhi-110 0719 f
[} F I Tal,: 311-47732000/41 792800 7‘III"_ -
LIMITED Fax - 01126230201 AT
W o A fafiveE Website | www.ifcittd_com 3 e

Email ; infrabonds@ifciltd, com
CIN ; L7 489aDL 1903601053677

A omerarnl ol india Lirpdabang)

(SR HETR W )

Motice 15 hereby given that the following Bond Certificate(s) in respect of 1
[nfrastructure Bonds Series-Y, has been lost/has not been recerved by the investors:

Infra Series-V (K Fintech)

FCI Long Term

S.No. Mame of the Holder | Folio No. | No. of Bonds| Option | Certificate | Distinctive Nos,
Mo From-To
. | AMITAVA MITRA | INCO30001 3 4 IV 00K 5 5053
2. | TKSESHA CHARI | INCOOIETRED 4 | F T TE1-T44104

Applications have been made to IFCH Lid. forissue of duplicate certtheates for the aforesand Bonmds.
Public is hereby cautioned against purchasing or otherwise dealing with above mentioned Bond
Certificates. Duplicate Bond Certificates shall be issued to the bondholders, if
receivied by the Company/Registrar & Transfer Agents KFin Technologies Pvt. Ltd..
(Series-Whwithim 13 days from the date of publication of this notice and corresponding orniginal bonds

will be cancelled by TFCT Ltd,

no objection is
Hyderabad for

M/s KFin Technologies Pvt. Lid. For and on behalf of

Selenium Tower-B, Plot No.31 & 32,
Gachibowli; Financial Dastrict,
Manakramguda, Serllingampally,

N
Hyderabad — 500 032 Tel: (30-6716 :

1589

Place ; New Delln

L_Den-;.' = 211222020

KFin Technologies Pvi, Lid.
Registrar & Transfer Azents

Am‘.ﬂ'.rwnmf Signatory

IFCI Ltd, |

Bm Fullerton
=N Grihashakti

Framds bai toh Banpin had

= Regd. Off.

FULLERTON INDIA HOME FINANCE COMPANY LIMITED
= Corporate Off.; FIr. 5 & 6, B-Wing, Supreme IT Park, Supreme City, Powai, Mumbai-400 076.
: Megh Towers, FIr. 3, 0ld No. 307, New No. 165, Poonamallee High Road, Maduravoyal, Chennai-600 095

POSSESSION NOTICE [(APPENDIX m) RULE 8(1)]

Authorized Officer o

i D a Housing Finance Company
registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “FIHFCL") having its Registered Office at Megh Towers, Floor 3, Old
No. 307, New No. 165, Poonamallee High Road, Maduravoyal, Chennai, Tamilnadu-600 095 under Securitisation and Reconstruction of Financial Asset
and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section
Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the Borrower
(Names & Addresses mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of
the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below
and to the Public in General that the undersigned has taken possession of the property described herein below in exercise of powers conferred on me unde
sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particula
and the public in general are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of FULLERTON
INDIA HOME FINANCE COMPANY LIMITED for an amount as mentioned herein under and interest thereon.

13(12) read with Rule 3 of the Security

rasalubion procass

& | Mame and Registration number of the
insalvancy prodassional acting &s Infeim
Resoiuion Prolessonal

9. | Address & email of the inferim resclutian
prodassional, as regisiarad with the board

Mr. Navneet Kakkar
| Reg. No.: IBEVIPADOVIP-POTTI2019-201 2785

| SCO 145, Znd Floor, Sector 28 D,

Chandigarh-160002,

Email: kakkarchd@redifimail.com
| BCO 145, 2nd Floor, Sector 28 D,
| Chandigarh - 160002,
| Email: ipsanskritigigmail.com

10| Bddress and e-mal to be w=ad far
comespandenca wis tha Inlerim
Fezahition Professional

the property

bl =l mir

&% and any cealings with
india, RACPC, 1st Floor, 5 EI Jat College Hnd, Hisar, District Hisar, for an amount menticned
Charges/ Expenses thereon

the property/ies will ba subject to the charge of tha State Bank of

respect of time available, to redeem the secured assets

De=scription of the
Immovable Propertylies

Mame of Borroweris)/

Guarantors)

The bormrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in

Date of
Demand

Amount
Qutstanding

Date of
Possession

MNotice

11 | Lagt date for submission of claims | 04-01-2022 Borrower S m t .| All part and parcel of property [14.09.20217] 18.12.2021 Rs. 7,58 626/
12.| Classas of crediiars, # any, under clause o) | Not Applicable Suraksha Devi W/o Sh.|house No. 136, Constructed on Land|(Rupees Seven Lacs Fifty Mins
msubmlm[ﬁﬂ:ﬁm:n21.amM1nﬁ' Rohtash Kumar, R/o H.|measuring 50 sq yards, Size 15X30' |Thousand Five Hundred Tweanly
|:|':.'1|‘!E'|I1|:?'I"I1QEﬁdth;ﬂ.Fm:l'Eﬁsﬂﬂm : No. 136, Palika Vihar, Pir|Situated at Palika Vihar, Pir Wall Gall |Six Only) including of interest
13 ﬁl?;;‘;_m[?mﬂggfﬁﬂmﬁﬂiNﬂt-"'«l:lﬂﬁf-ﬂm& Nali Gali, Near Mahavir| Ward No. 16, Near Mahavir Colony, Hisar|upto 14 00.2021 Plus fulure
I!IHI:JLIEEI.'!"I'EEF'H!FE‘S[LTH‘:'II;?IEHFSJ LOolany "‘l":J! JISTFIER !_'J":un.li"'-\j' ':!I-._:I gls [2 -.. a% II"'.Ir.'" E-ll':'l ierast and "II“'.. .I"“'I".'
14| () Relavant forms and (a)Web Link:- hilps-ibbi. govinhomeldownioads | | =2 |House of Smt. Nirmala, West : Road |thereonw.e.f 14.00.2021 n
() Detals of authorized representaives | (b) Mot Applicable North . Gali '.'--?-.n*h Plot of Sh. Sunil Kumar. As per transfer/Sale deed No,. 10412 dated 21.01.2009
are available at | Standing in |'.‘ nan pf Smit. & Surakst _:._-:' AWio 5h, Hohtash Kumar
Notoe & herelry mven 8 e National Company Law 1ol Chandarn, has ordemd | [foseee e T TP
mmn‘-eqc&memﬁfzﬂwﬂﬁ‘.e Insmmwﬁ&sﬂupl?zrrﬁ:cmufSmhrﬂl E-Eltlenthh Real Estate Borrower : Sh E'md"p All part an d parcel of bear L LAt L e | Rs §,58425/-
Priwate Limited on 215t December, 201, b Jeavar T __‘h RiglHouse Mo, 361/8 moa BLUFING 41 _I_.|_| vards| | Hupoos i Lacs Filty Five
The creditors of Sanskriti Golden Oak Real Estate Private Limited are heseby caled ugon to submit| | House 181/6, Tekran|Situated at Mohalla Tekran, Multani| Thousand Four Hundred Twenty
thezir claims with proof on or before &th January, 2022 to the inerim resolution professional at the address Mohalla, Multani Chowk |Chowk, Hisar. Bounded as under | East ;| Three Only) as on 14.08.2021
mntioned againstentry No. 10 oy, sar through its|Danda 37°¢" House of Sh. Chhotu Ram,|Fius luture interest and othel
The financial creditors shall submit thesr clzims with proof by electronic means anly. A8 ather creditors may Guarantor Sh. Jatin S/olWest: Danda _:“_'. 4" House of Sh. Hardan |chargos | thsreon
5utumll_mgaam5wnnpmafnper_5nn nypm.slnrt:l,-.elerlrﬂm:mems ' =1, sadish Kumar R/a|North: Danda 9 4 House of Sh. Hardan Ennth I‘.I |r1r| ] 1|] L Irr-.*I A
Submission of false or misleading proofs of chaim shall atiract penalfies, Sdl- o .,-. r: a : .'l,l_,m--.';-'.'f wansfor/Sale deed No. 1336 dated 0505 2015 ,L|r|d.4 g in H-.
Interim Resolution P‘mfessiﬂn;il?:{ln?:nﬁi;ﬁ? Mohalla, Multani Chowhk '“'_"""':’r" Sandeop 5/o Sh. Jeevan Singh R/o MohallaTakran, Multan
Date: 23.12.2021 Sanskriti Golden Oak Real Estate Pyt Ltd. | | Hisas miksn st
Place: Chandiga Reg. No.: IBBIIPA-O01IP-PO1731/2019-20M2765 | | Dated : 22.12.2021 Place: Hisar Sd/-Authorized Officer

i Name of the Borrower(s) / Co-Borrower(s) with Loan Account No. Demand Notice Date & Amount Date o.f
No Possession
LAN : 609107510511443 & 609107510511449 Date : 01.04.2021 &
1.Saroj Sharma W/o. Rajveer Sharma 2. Rajveer Sharma, $/0. Lakhapat Ram Sharma 3. All India Transpor 3 53,86,545.56 20.12.2021
(Add. 1: H. No. 601/7, Gali No. 7 B, Block-D 1, Ashok Nagar, Shahdara, New Delhi-110 093; Add. 2 : D-601 AB, (Rs. Fifty Three Lakhs Eighty Siy ~ (Physical
“Street No. 7 Ashok Ngr, Shahdara, New Delhi-110 093; Add. 3 : D 601/7A/B, Gr. Flr, Gali No.7 A 7 A, Ashok Ngrj  Thousand Five Hundred Forty | Possession
1| Shahdara, New Delhi-T10 093, Five & Paise Fifty Six Only)

:- Property of Others; % South :- Property of Others.

DESCRIPTION OF SECURED ASSETS (IMMOVABLE PROPERTY) IS AS UNDER :- Built Up Upper Ground Floor Up to Ceiling Level without Roof an
Terrace Rights of Property bearing No. 601, Land Area Measuring 122.90 Sq. Mtrs. I. €. 147 Sq. Yds. out of Khasra No. 595, Situated In the area of Village Sabo
in the Abadi of Gali No. 7, A-Block, Ashok Nagar, lllaga Shahdara, Delhi 110 093; = Boundaries : * East :- Gali; * West :-

- Property of Others; *Nortl

LAN : 609107210451761
1. Varsha Kumar S/o. Govind Singh Thapa 2. Pradeep S/o. Ganesh Kumar 3. Varsha Kumar

2 Complex RZP, 276 Rajnagar Part 2, Sector 8 Dwarka, Rajnagar, Delhi-110 077

Add. 1: RZF 776/28, Gali No. 15, Rajnagar Part 2 Palam Colony, New Delhi-110 077; Add. 2 : Shop No. 2, HS

Date : 01.04.2021 &
% 51,40,031.26 (Rs, Fity One ig;zszl‘c’::
Lakhs Forty Thousand Thirty p y ’
One & Paise Twenty Six Only) | ' 0SSession

measuring 100 sg. Yds,, out of KH. No. 44/23, situated at Village Palam, in the Abadi of colony known as Raj Nagar-2, Palam, Delhi, Raj Nagar part-2 110 04

DESCRIPTION OF SECURED ASSETS (IMMOVABLE PROPERTY) IS AS UNDER :- All that piece and parcel of property bearing No. RZ 777/5, Lan
» Boundaries : * East :- Property of others; * West :- Property of others; * North :- Road 15 ft. wide; * South :- Gali 8 Ft.

LAN : 609107210484713
Enterprises, Through Its Proprietor Manisha Jain

3 Subzi Mandi, North Delhi, Nr. Baba Balaknath Mandir, New Delhi-110 007,

1. Manisha Jain, S/D/W/0. Prithvi Raj Sharma 2. Atul Jain, S/D/W/0. Rajender Kumar Jain 3. Sewa &< 65,77516.73 (Rs. Sixty Fivg

Add. 1: H. No. JP 65, 2" FIr, Maurya Enclave Pitampura, New Delhi-110 034; Add. 2 : Gr. FIr, 3006, Arya Purg

22.12.2021
(Physical
Possession

Lakhs Seventy Seven Thousand
Five Hundred Sixteen & Paise

Date : 01.04.2021
Seventy Three Only)

DESCRIPTION OF SECURED ASSETS (IMMOVABLE PROPERTY) IS AS UNDER :- All that Piece And Parcel of Entire Third Floor, With Roof Rights “Sai

Floor" Eastern Side Portion, Area Measuring 100 Sg. Yds, “Said Portion” of Built Up Property No. WZ-1221-A, Plot No. 14 & 15, Area measuring 200 Sg. Yds,
out of Khasra No. 310 and 634/307, Situated in the area of Village Saleem Pur Mazra, Madi Pur, Delhi State Now Colony known as Rani Bagh, Shakur Basti
Delhi-110 034. = Boundaries : * North :- Road; * East :- Road; * South :- Others Property; * West :-

Others Property.

Place
Date

: Noida / Delhi, Delhi NCR
1 2212.2021

Sd/+
Authorized Officer,

FULLERTON INDIA HOME FINANCE COMPANY LIMITED

f-‘i'nanci“. Ep. An

. Chandigarh
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